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the Ministry, The transferees and depu-
tationists are not treated alike for pur-
poses ot promotion in the Food Cor-

poration.
(b)
Year Class II  Class III
1967 . . . 1 78
1968 . . . 3 493
(¢) No, Sir. Attention is invited in

this connection to the apnswer given in
this Sabha to part (c) of Starred Ques-
tion No. 143 on the 3rd May, 1968.

(d) The deputationists are not eligi-
ble for promotion along with the trans-
ferees. The Corporation is, however,
considering the question of permanent
absorption of deputationists under their
service. Such of them who opt for the
service of the Corporation will in that
case then become eligible for promotion
under the Corporation liks the other
employees of the Corporation.

SHRI K. P. MALLIKARJUNUDU :
I understand that there is a Bill intro-
duced in the Lok Sabha to regulate
the conditions of service of the (rans-
ferees. May I know whether the depu-
tationists are also to be included in the
Bill; if not what are the reasons there-
for? Secondly, I wish to know whe-
ther there is not a scheme for decen-

tralisation by the Home Ministry un- .

der which officers up to the rank of
Section Officers are dealt with by the
Ministry itself without reference to the
Home Ministry and if so, what action
was taken under that decentralisation
scheme. so far as the Food Department
is concerned, in respect of these depu-
tationists ?

SHRI ANNASAHEB SHINDE: As
the hon. Member has rightly said we
have introduced a Bill in Lok Sabha
in order to provide some protection to
the employees whose services have been
transferred from the Food Depart-
ment to the Food Corporation of India
but the case of the deputationists
stands on a different footing because
the depufationists are few and they are
from various Departmenfs, not from
the Food Department alone. Because
some of the activities which were be-
ing carried on by the Food Depart-
ment have been transferred to the Food
Corporation of India that is why a
different set of criteria have to be
applied to those whose services are
transferred.

MR. CHAIRMAN
time is over,

The question
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SHORT NOTICE QUESTIONS AND
ANSWERS

NEWSPRINT QUOTA FOR NEWSPAPERS
DURING STRIKE AND LOCK-OUT PERIOD
10. SHRI KRISHAN KANTY :
SHRI M. P. BHARGAVA ;
SHRI RAJNARAIN :
SHRI M. M. DHARIA :

SHRI MULKA GOVINDA
REDDY :

SHRI B. D. KHOBARAGA-
DL :

SHRI BHUPESH GUPIA:
SHRI CHITTA BASU:
SHRI PRITHWI NATH:
SHRI NIRANJAN VARMA :
SHRI Z. A. AHMAD :

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether newsprint guota for the
period of strike and lock-our is being
given to the daily newspapers which
are closed; and

(b) if so, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) Allocation to a newspaper is
made on the basis of its entitlement ac-
cording to newsprint allocation policy
of the current licensing period. De-
duction on account of irregularity is
made while making allocations in the
subsequent year only, if the newspaper
is fess than 75 per cent regular in the
previous year.

SHRI KRISHAN KANT: The hon.
Minister has told us what the principle
is in the regular course. This is an
abnormal condition when there is a
strike in the newspapers and afterwards
they have declared a lockout. Proba-
bly with the newsprint that they have
got they will do black-marketing and
they will do all other things. Mav I
know from the hon. Minister what he
is going to do in the abnormal situation

+The question was actually asked on
the floor of the House by Shri Krishan

Kant.
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pervailing? Will he allow the pews-
papers to make use of it?

SHRI GODEY MURAHARI : They
are making more money by selling this
newsprint.

SHRI BHUPESH GUPTA : Get the
question correctly, They are not using
newsprint. Only when they start, they
are entitled to get it.

SHRI GODEY MURAHARI: Stop
giving iti.

SHRI K. K. SHAH : This is a ques-
tion of change of policy. So far, we
have followed a particular policy. Then
the difficulty, again, will be how to allo-
cate it to the papers which have been
publishing and taking out more copies.

SHRI A. P. CHATTERJEE: You
allocate newsprint to papers for doing
blackmarketing.

(Interruptions)

~ SHRI MULKA GOVINDA
DY : You should go by the list,
by the list.

MR. CHAIRMAN : What is all this?
There are certain names here. I am
going by the list. I am not going by
any other thing, but the list. I cannot
understand how that question arises or
how that doubt can arise. Mr. Krishan
Kant.

SHRI KRISHAN KANT: May 1
know from the hon. Minister—the Mi-
nister is talking to his leader—if the
Government is going to change its po-
licy now in view of the new situation
and how long will they take for it?
Will the Government and the Minister
assure this House that, if not the full
quota for the whole year, at least for
the strike period and the lockout pe-
riod, these papers will not be given
newsprint? Secondly, there are a num-
ber of papers which are coming out in
Calcutta and Delhi and we are starved
of news, Because of lack of newsprint
we cannot get more news. Will such
papers be given that quota?

SHRT K. K. SHAH: I am prepared
to accept that if newsprint is not re-
leased to the papers which are today
bringing out their editions or which
are in publication, a difficult situation
is bound to arise, because their quota
will be over. But I do not know what
should be the basis, because this is go-
ing on for a month and then I have
got to examine their circulation for a
1r%ponth. This is a very difficult ques-
ion. .
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SHRI KRISHAN KANT: He has
not replied to my question. I have ask-
ed the hon. Minister whether he will
assure this House that in respect of
newspapers where there is a strike and
a lockout, at least their newsprint quota
for that period will not be given to
them.

(Interruptions) .- .

SHRI BANKA BEHARY DAS:
Cut their quota for the days they have
not published it. It is pure arithmetic.

AN HON. MEMBER : Why are you
afraid?

(Interruptions)

SHRI K. K. SHAH : Tt is unfair to
say that I am hiding my face. (Inter-
ruptions). I assure the House that we
will reconsider the whole matter.

(Interruptions)
MR. CHAIRMAN : Silence. Gre

SHRI CHANDRA SHEKHAR:
There must be some propriety at least.
Here is a clear question by the hon.
Member that these papers are not un-
der publication, and why should we
give them newsprint? What is the
justification? The Minister should out-
right say that their quota for this parti-
cular period will be cancelled and these
newspapers will not be allowed to in-
dulge in blackmarketing. Why should
the Minister always show helplessness
before the nation and ridicule the whole
parliamentary democracy by showing
that they are so ineffective that they
cannot do anything?

SHRI K. K. SHAH: I understand
the point of view of my hon. friend,
Mr. Chandra Shekhar, but there is
our policy which has been accepted. -

SHRI CHANDRA SHEKHAR:
What is the policy?

SHRI BHUPESH GUPTA: On a
point of order . . .

SHRI CHANDRA
What is the policy?

SHRI RAJNARAIN : On a point of
order . . .

SHEKHAR :

(Interruptions.)

Aiwg, Awge gl ¥ o7 i
TQT AT WA | ATHART AR, ANY
qFIRT g /T & T, g7 A 5 1 a2
gl F O I T :
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.. 'SHRI BHUPESH GUPTA: It is
not ‘halla’. I have raised a point of
order .

MR. CHAIRMAN : I shall call the
names.

SHRI RAINARAIN : On a point of
order . . . VIR T\

SHRI BHUPESH GUPTA: My
point of order first . . .

SHRI RAIJNARAIN: My point of
order first . . .
(Interruption)
SHRI BHUPESH GUPTA:
point of order first . . .
(Interruptions)

My

MR. CHAIRMAN : You rose first?

SHRI BHUPESH GUDPTA: Yes, 1
rose first. I rose first . . .

SHRI RAJNARAIN: How do you
know that he rose first? (T ] A
gfragaewss ?

MR. CHAIRMAN : I take his word.
I shall give you an opportunity.

st TRAEn  Ed, § Oy ¥
|sr g

MR. CHAIRMAN: I
both of you.

SHRI BHUPESH GUPTA : No, no.
It is very objectionable.

N TRARTRY : A qGT & @S
1 T §fF  sew guar 9 § o) Suer
Ay wER & T e wr
FiFmel W foar @&t g, W W %y
€ 7w g

SHRI BHUPESH GUPTA: On a
point of order, I rose.

# AR ¢ FTE™F WX g
gife ™ & WwWE....
SHRI BHUPESH GUFTA: Give

him, I yield to him. If he does not
have that grace, give him.

SN THAREAN ¢ gAY A AT A
2 # 3z geER A A W @E
zq ¥ § frar RAIy smemR o=

shall avoid
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é' gav  fedi g T P IFT P
ATRfET FUFT FgAd T qGIT FY
FIerr A1 TR wWAT FAT g
i IEEaR & wmfasi MR FwW T
I AVER A FH ANgA ¥ qiE
A FX FT AT T G A
fem sk fevag sw=R a9 wagars
FTHT AR T @GN IFE W E. ...

SHRI CHITTA BASU: What is his
point of order?

S| UWAREA 2 gAY gA@ § qifery
FT | gardy arfedfy a1 & 1§ A=A A EAT
g Rl ot awre WA Wi o€
grfeely Tasi 2 fF o st mx
mr #X af@ arar F2  fFogw Iaw
AA I T AT qq W@ & ! A
SFATHIST § | KGIL a7 § | o awqwr
# fag, o @ & A9 s@wR &
FOTS & el A1 9@ W A
Faa W g1 e R Fdr g
for gurty mifaet @ gw Frer W wq 99
§ g afa § T JeRe @R e
ARG TR AT FERXF TE
galx fox W awT g § w:E &
gw awft aifeely Y &5 @ e
g AT GAAT F TA TG g, fAfme¥
FT ‘afeqs FFex @ A feems @
TEY' g IMI g SR FEAl 9RY
gfm =t Fo Fo g IR T =T
it gefaw & wifest ¥ 5 9w
qf FIW AGA F TeAl ¥ AT ww
g FJAE ARIA | IR R 9
TWEH A€ gE ¥ 09 F W
F R § SwrAgar g 5 oam s
FoFo WEA I T I FT G FT
ff 85 FEE ST a9 A T AICEF
R W& fad wifas 1 §aw FW@
T F0F Fh @ TEE AR
gfE ko Fo gy N feesht TIF A
FET A9 W z@iaw 4§ 999
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i TEEAT | AT @H A G
FTTF  FEA, ..

MR. CHAIRMAN:
not take so much time.
put a question straight.

. Put the question straight,

S| TWAIRTGO: § Ty S0 AT

FAT QT & FiAA 3T @ & AT
all frarmr f& swwEier & W
2w FEr @ s W,
ITH FIET AEY AT ;ifFA < FAT GEHIT
FI A AMA TEl g (% ggA rREW
FUF QA gy wifewm 85 wEEl
I @ F e ¥F fgarg ¥R A
dmz g@rar 9 ¥ 9g fee @l A
gq fomat sawd ot Fo Fo g A
Fgg iR 78 WA gq fRT aREHe &
Tafa sy &3 f osea w&\i
T afadt A smER BT SRR
~qSfsFe F1 F1eT 7@ 7% 7 A7 o 7F
FEak T 88 | g &1 gR SqfE-
e & faaedt =@ a@ &1 SoEwT
Ul

SHRI BHUPESH GUPTA: Sir, 1
am still on my point of order. I do
not wish to inflict any long speech.
Only the hon. Minister said that it is
a new policy. I think the hon. Minis-
ter was not giving the reply correctly.
The policy as we understood, it is
settled on the basis of the demand by
the newspapers as to how much news-
print they required for consumption, Of
course, an advance is given so that they
<an consume. Now that it is quite
clear that a large number of news-
papers have not consumed for whatever
Teason the paper for one month or two
months, pro rata they should claim less
for that period. What the consump-
tion would have been but which did not
take place, that should be taken
into account and that should be writ-
ten off. This is not in consonance
with the policy even as it is. I under-
stand that the Government policy is
not that. Once the quota is sanction-
ed for a year, you give this quota ir-
respective of whether the paper is con-
sumed or not. Now that the paper
has not been consumed, it is a question
of fact and he knows it, that part of

Short Notice

You should
You have to
No speech.
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the quota should not go and the entitle-
ment to that extent should lapse.

N Ko o g : W W IR g
A0 3 Y FaT Iq6T § & fadrer
FIATE | TSN S qEr FRwifE-
@ WEHe FW TET HA FAHT A
WA A qH A @R, ..

s TAAREY ¢ fFad arER 9% #]
g7?

A FoFogig : # I Il F
gra fasm g

oy oAREw : §Y T frer € @
g Afwg

s} Fo Fo W|F : AT T F
ofed | 0 TF werlt i G s at
Famd g do4 ¥ faw daRg

s AR ¢ W, FEEE AF g
grew &1 HT A Fo o AR AT TN
o fF 85 B aw A1 swAre
FI¥ 1 Aifws AN A FOT FAD
gmy Jax X femrar, @R AT ag
aet q fare wan ?

®

M Fo oA : AW FX ¥ g3
Hifse, & T gFAT AR € |

Sl YAREA : H FR A
@I & g M FoFo AR

kG

i Fo o FE : F, FIX T HYX
fFar iR SAF I FR F AV T
qeT FHIF BEET AT gEATT ALY 14T |
(Interruptions) AM AT G é‘l q
IEFT T FBAT AGATE | TG 85 TRAR
1st October, 1967 categorisation, if
there is no settlement, to be left to ad-

judication. JE 8T JATY TaT gd, ¥
qTE FYLTF 0 T FICF 9 HEX@WT Y
T AT "FT )

s do Ao wig : FR A fAwm@d
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i ko Homg ¢ Wft FmI@A BT
g

) TAAAWRM@N ¢ FIWA BT GHAT
FTITHYT § FEl¥ S Ay a7 5w wlr i

# FP T L. ..

SHRI M. M. DHARIA - Sir, on a
point of order. We are discussing re-
garding this newsprint. Are we going
to discuss regarding the strike? I have
given a Calling Attention notice for

that. When we are discussing one mat-
ter, why should we bring in another
matter?

S} TAARTA ¢ F qg  AHAT =TRaT
g f& mfwar &1 fawrear s ?

MoRo g mfmr: #1 T &
warfas  ® AT =T8T I IFTRET
FY ouqEaT & wATtaw g oAfga ...

s} TRAATAA : TAFATHRIEA_F TR 9T
AU F A wFA ArwEt gy
FIAT ST W |

SHRI K. K. SHAH : So far as news-
print is concerned, I do concede that
there is a lot of force in the argument
advanced by you. I am prepared to
accept it. Therefore, I have said we
will reconsider this policy. This was
an old policy where yearly quota was
given, and if less than 75 per cent, re-
gularity was there, then we cut down
the quota, This was an old policy. 1
do accept that this is an exceptional cir-
cumstance. It will require amendment
of policy and therefore I say . . .

SHRI BHUPESH GUPTA: Why
amendment of the policy? Kindly un-
derstand that these papers have not
consumed the paper. Therefore, vou
should be entitled even under the exist-
ing policy—suppose you give for one
year; for two months the paper does
not come out; to that extent . .

SHRI K. K. SHAH : I have accept-
ed. There is a lot of force in your
argument and therefore 1 have agreed
‘to reconsider. What more do you
want?

MR. CHAIRMAN: I am sure it
will be reconsidered. It is a very rea-
sonable proposition put forward by
hon, Members here,

[RAJYA SABHA ]
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st TisAREe ¢ fimT, AT §T O
AT F TS SYIRT A & FA(E
T F T I, AA F WA [ AW
efrer fr? T Eahfa Afadewd
Tg 39T FESEd Al § St R qeR
¥ qmA 9T garg | Afem gw A ar
qrfgarde &t sfer & A &
2 s faww @ & oF “YEe
e, uw g feme 1 @ 9 gEEx
ST 9 ICHFI (@A &3 FAT @I &
St zawt fwEw ¥ osa Graar @ww
T T

st Fo o g : AY FF  ATAw
FEAF ANET gH F@HF AR A ATy
=T | . ,

MR. CHAIRMAN : The gquestion is
whether the newsprint quota for the
period of strike and lock-cut is being
given to the daily newspapers which

are closed. The Members generally
feel, the consensus generally is, that
most probably it should not be sup-

plied, as I see it. It is for the Gov-
ernment to consider and it is a very
reasonable demand put forward. In
fact, it gives an incentive to the owners
to continue this strike and they get
something out of it, and thus it is for
the Government to consider it.

SHRI M. M. DHARIA: Sir, we
fail to understand why the hon. Minis-
ter should not assure here that he will
not give it for the strike period. Why
should he not declare it here? 1 was
shocked to know the rule from the hon,
Minister that even if 75 per cent. cir-
culation is there, the whole quota will
be given. That is giving an incentive
for the blackmarketing of the 25 per
cent. newsprint quota. It is absolutely
an absurd policy. It should be
adjusted in the mext year; if that quota
is not consumed to the tune of 25 per
cent., it should be adjusted in the next
year. It should be the real rule. The old
rule is absurd. Why the hon. Minister
should not assure the House, “Yes, 1
shall not give the quota for the strike
or lock-out period”? We want a cate-
gorical assurance just now.

MR. CHAIRMAN: Let
you . . o~

me tell
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SHRI BHUPESH GUPTA: Mr.
Shah, you give an assurance. It will
be good.

MR. CHAIRMAN : With the expe-
rience that I have as a negotiator for
50 years, I am sure the answer of the
Minister is practically conceding what
you want,

Short Notice

SHRI K. K. SHAH : My hon. friend
knows how much respect I give to the
opinion of the House. All through
my life I have always tried to carry i,
and I can assure him that to the best
of my ability T will give the most sin-
cere consideration. .

(Interruptions)

MR. CHAIRMAN : I do not think
any more discussion should be there.

(Shri Mulka Govinda Reddy rose)

Do you want to put a question? Al
right.

SHRI MULKA GOVINDA RED-
DY : I would ask the Minister of In-
formation and Broadcasting this ques-
tion He said that if there is 75 per
cent irregularity, the question of the
reduction of the newsprint will be
there, and it will be reduced. But here
the question is not of irregularities.
Deliberately the big newspapers stop
publication of their newspapers. What
right has he to say that it will be
considered? He must assure us that
for this period the newsprint will not
be given to these newspapers. 1 would
also like to know from the Minister
whether he has made any extra allot-
ment of newsprint for the ‘National
Herald’, ‘Patriot’, the ‘Amrita Bazar
Patrika’ and other language papers dur-
ing this period because the demand for
these newspapers has gone up since
the larger newspapers are not there.

SHRI K. K. SHAH : They have
drawn against their own quota so far.

SHRI MULKA GOVINDA RED-
DY : Please wait.

The third question that T would like
to put to the Minister is this. He has
been having negotiations with the em-
ployers and the employees. What is
the latest position with regard to this
newspaper strike?

SHRI K. K. SHAH : So far as the
latest position is concerned, 1 hope
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they will ask that Minister. I would
not have even made that statement had
it not been for the little heat created
by my friend, Shri Rajnarain. But I
have conceded . . .

SHRI MULKA GOVINDA RED-
DY : Sir, he has not answered my se-
cond question. My secomd question
was this. The demand for the ‘Na-
tional Herald’, ‘Patriot’, the ‘Amrita
Bazar Patrika’ and other language pa-
pers has gone up in view of the fact
that the larger, bigger newspapers are
not publishing their issues. .

. SHRI K. K. SHAH : I can consider
1t.
SHRI MULKA GOVINDA RED-

DY : ... and may I know whether the
allotment has been considered.

SHRI K. K. SHAH : I will consider
that.

SHRI B. D. KHOBARAGADE
(Maharashtra) : The hon. Minister has
stated, as I understood him, that the
Government has released the quota for
this period and therefore perhaps it
would be difficult for the Government
to reconsider this policy. If that is
the reply given by the hon. Minister,
I would like to know as to what diffi-
culty can there be to adjust this quota
against the other quotas that it will
have to give them in future? If you
have released the quota for the current
period, we do not want that you should
ask those newspapers to return that
newsprint. But at least this quota can
be adjusted. . .

SHRI KRISHAN KANT: Why?

SHRI B. D. KHOBARAGADE:
You have to give them a quota in the
future. The policy of the Govern-
ment should be adjustable. In these
exceptional circumstances, when the
newspapers are not using their news-
print for newspapers, why should the
Government allow those newspapers to
save that newsprint and sell it in black-
market? Does the Government want
to encourage blackmarketing and pro-
fiteering?

SHRI K. K. SHAH : Now, my hon.
friend ought to know that we issue
the licence for a year. In some cases
the licences may have been issued al-
ready. But I can go through those
difficulties. Since it is the wish of the
House, I have to go through all those
difficulties.
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SHRI CHITTA BASU: May I
know from the hon. Minister whether
he has taken care to see how the news-
print is being used today. My report
is that certain newspapers, which are
on strike or under lock-out, are selling
that newsprint in the opea market.
Has the hon. Minister taken care to
see that that newsprint is pnot sold in
the blackmarket?

I have got also an apprehension that
the newspaper-owners may suggest to
hon. Minister, when he is going to re-
formulate the policy with regard to
the allotment of newsprint quota, that
they would consume that portion al-
ready allotted by way of higher pro-
duction when the lock-out and the strike
might be lifted. May I know, in view
of the consensus of opinion revealed
here and in deference to your wish Mr.
Chairman, whether the Government
can assure us that this kind of prepos-
terous suggestion from the owners will
be rejected with the contempt that it
deserves?

SHRI K. K. SHAH : I have already
promised on this question.

SHRI BHUPESH GUPTA:
what about my question?

MR. CHAIRMAN: You have been
taking part.

SHRI BHUPESH GUPTA: 1 have
never asked a question.

SHRI A. D. MANI: Sir, I want to
put forth a constructive suggestion.

SHRI BHUPESH GUPTA:
question is . . . T

SHRI CHITTA BASU: Sir, he has
not given me the answer.

. MR. CHAIRMAN : I think he has
given the answer.

SHRI CHITTA BASU: 1 asked
whether any preposterous propcsal from
the newspaper establishments will be
rejected with the contempt that it de-
serves.

.gIR. CHAIRMAN : He has alreedy
said.

SHRI K. K. SHAH : I replied that
I will reconsider it,

SHR]I BHUPESH GUPTA : 1 would
like to know why, for example, the
Government is not using the unutilised
quota or portion of the newsprint—
unutilised on account of the lock-out

Sir,

My
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Questions and Answers 5372

or the non-publication of some papers—
in order to help those papers which
have implemented the Wage Board’s
award—please note the words ‘im-
plemented the Wage Board’s award'-—-
and are publishing the papers. Such
papers’ demands are more. If they
have implemented the Wage Board’s
award, they should be given an addi-
tional quota and this can be given out
of that newsprint which has been sav-
ed, which others are taking. In this
connection, I should like to know whe-
ther the Government have decided to
give them additional quotas out of the
saving and whether the Government
would take care to see that no one
gets a quota simply because he is pub-
lishing a paper; wunless the Wage
Board’s award has been implemented,
no one should get the quota whether
he publishes or not. I have in mind,
for example, the ‘Amrita Bazar Pat-
rika’ and the ‘Jugantar’. They are
coming out no doubt. But, according
to my information, they have not real-
ly implemented fully the award of the
Wage Board. Therefore, such papers
should not get the additional quota.

Finally, Sir, I should like to know
why the Government is not making an
announcement, in view of the beha-
viour of the managements of the pa-
pers, that in future not only the quota
which would have been normally due
to them had they published the pa-
per, but also the future quota, will be
affected, and that Government would
consider reducing their quota. Be-
cause these people are putting us to
ransom, in view of this, even the future
quota which has to be sanctioned for
them or has been sanctioned should
be adversely affected.

SHRI K. K. SHAH : These are sug-
gestions for action.

oft frdsm amt . sAam, a7 s
it T Fa fF S AmdDr awmfy
FG F T T o°T W9 AW get
fF o wmad ¥ ggam s,
ST e fod Wik F AR § g
¥ AT T e IAET I
FEL AT K @ qgH N CuAT =TEar
¢ fr frlt e W, 99
Foee T, Afeme’ e A Ao,
i s o W aga afw o
95T 2R Wl av fF wAF ameErd
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#:t o o afewr wifemde A aEsd
Faw wft § v ;1 g el
wreT AR afaw 3 A grrEAr g
faa  fpar s

=\ &o @o ;MF : TET |

SHRI A. D. MANI: I want to put
a construrtive suggestion before the
Minister. Under the Press Registration
Act, a newspaper which does not regu-
larly appear for a period of a fortnight
or three weeks—I am talking from my
memory—ceases to be a newspaper.
Now, under that rule, for the period
these papers have not appeared, there
will be a justification for the Govern-
ment to withdraw the quota after the
period is over. This suggestion I
would like to make to the Minister to
consider because I was a member of
Small Newspapers Enquiry Commit-
tee; we examined it at great length.
There are newspapers in Delhi which
fitfully appear and they still have a
quota. We examined it at great length.

Regarding blackmarket in news-
print, the Press Registrar has got com-
plete control over the use of newsprint
by newspapers, as the hon. Minister is
aware. [ do not think that any of
these papers concerned are indulging in
blackmarketing.

SOME HON. MEMBERS : No, no.

SHRI A. D. MANI: But if there is
a fear. . .

SHRI BHUPESH GUPTA: Some
papers are doing it.

SHRI A. D. MANI :
fear. .

Short Notice

If there is a

SHRI GODEY MURAHARI: Mr.
Goenka is doing it.
SHRI A. D. MANI: . . . that news-

print is being sold in the blackmarket,
I would ask the Minister to call the
Press Registrar and ask him to freeze
the newsprint stock which they have
so that no newsprint is taken out of
the godown and sold in blackmarket
or used for any purpose other than the
production of newspapers, when these
newspapers resume publication. The
third point I would like to suggest is
this. 1 hope one day the strike will
end. I would like to make a suggestion
to the honourable Minister and the Mi-
nister of Labour. The employers’ and
the employees’ representatives hava
talked to each other through the media-
tion of the Minister. I would sug-
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gest that a committee of Members of
Parliament of both the Houses may be
set up to help in the mediation efforts
and we would all give our cooperation.

DONATIONS BY COMPANIES TO PAKISTAN
MusLiM LEAGUE

8. SHRI JOACHIM ALVA:
SHRI SYED HUSSAINY : o

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the list
of company donations during 1962-68
in which the name of the Pakistan
Muslim League figures with the dona-
tion of Rs. 1,79,379 to its credit and
state @ -

(a) the circumstances in which the
name of the Pakistan Muslim League
appears in the list and what are the
names of the companies or individuals
who were the contributors; and

(b) how did such a League exist in
India and why it was not banned ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI FAKHRUDDIN
ALI AHMAD) : (a) The names of com-
panies and the amount of centributions
made by each are indicated below :

Ganesh Flour Mills Co. Ltd.—Rs.

40,000

Delhi Cloth & General Mills Co.

Ltd—Rs. 1,39,379%.
The two companies have their units
in West Pakistan at Lyallpur. The con-
tributions indicated above are stated to
have been made by their Pakistan units
to Muslim League in Pakistan.

(b) Does not arise.
(SHENG ¥ A U.L..».:; g d’“
b oy L e d)l‘*" 7 Ky
B LJ‘@J'[
1ol GuT g F I ST ATEAT
gfr odr fraet ol wwafwar g St
gqr("r g & Afcg ¥ Ny ?]

oy Lals

s garly Afew #@ selr €0

+The question was actually asked on
the floor of the House by Shri Syed
Hussain.

$[ 1 Hindi transliteration.



